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Mr. CluHrman: 1 have given a rul
ing and I do not wish to deviate froir 
that. We proceed to the next resolu
tion.

RESOLUTION RE RIVER VALLEY 
SCHEMES

Mr. Chairman: Shri Jhulan Sinha 
The Deputy Minister of irrigation and 

PowMT (Shri Hmliii): May I sunmlt 
that this will come within the prov- 
sions of rule 325?

Mr. Chairman: What is the point
of objection?

Shn Hathl: The point is this. Rule 
325 says that no member shall antici
pate the discussion of any subject of 
which notice has been given nrovided 
that in determining whether a discus
sion is out of order on the ground of 
anticipation, regard shall be had by 
the speaker to the probability of the 
matter anticipated being brought be
fore the House within a reasonable 
time.

We will have discussion when the 
Demands for Grants for the Irrigation 
Ministry are discussed. It is a ques
tion of policy. The other point is that 
in principle this has been ac
cepted by the Planning Commission. 
It is substantially the same matter; a 
policy has been enunciated also and 
the policy has been accepted; subs
tantially it is the same but that may 
not be very relevant to the point of* 
order. Under the rule, “the matter if* 
likely to be brought for discussion 
before the House wirthin a reasonable 
time’* is relevant here. Therefore, I 
think that the resolution is out of 
order.

Mr. Chairman: The rule runs a?
follows;

“No member shall anticipate the 
discussion of any subject of w h lA
notice has been given provided 
that in determining whether a dis
cussion is out of order on the 
ground of anticipation, regard 
shall be had by the Speaker to 
the probability of the matter anti
cipated being briught before the 
House within a reasonable time/*

It is quite true that so far as thm 
Ministry of Irrigation and Power is 
concerned, the Demand will be com
ing, but so far, we do not know 
whether cut motions are going to be 
moved or not. How can we say that? 
We do not know whether a Member 
may move his cut motion or not. The 
Member may or may not move his cut 
motion and he may not choose to have 
a discussion at that time.

Secondly, I would like to know for 
certain, so far as this resolution is 
concerned, when the notice of this 
resolution was given and when the 
notice of the cut motion was given, 
because at the time when the notice 
was given, it could not be said that 
the matter would come under discus
sion during the Budget. After all, it 
may happen that the discussion of this 
motion under this particular Demand 
may not come off at all, as it happen
ed in the case of so many cut motions 
under the other Demands. Some of 
them were moved and some were not 
moved. So it cannot be ascertained 
at this stage with any precision that 
the matter is sure to come before the 
House. I would, therefore, think that 
the Resolution may be moved and dis
cussed now. Moreover there may be 
no cut mbtion in regard to the policy 
of priority in respect of quick results 
and cheaper cost.

Shri K. K, Basu: (Diamond Har
bour); Is this Resolution the concern 
of the Minister of Irrigation and 
Power or the Minister of Planning, 
because the Resolution emphasises cer
tain criteria of the schemes to be 
executed in the second Five Year Plan? 
It concerns planning, thereafter for the 
the execution of the work the Ministry 
of Irrigation and Power comes into 
the picture.

Mr. Chairman: So far as this Reso
lution is concerned, the Government 
have not themselves pronounced any 
decision m the matter in the House. 
Yes, Shri Jhulan Sinha.

Shri K. K. Basu: What is the time 
allotted for this Resolution.

Mr. Chairman: Two hours.
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Shri Jhttljui Sinha ISaran North): I 
beg to move:

‘T h is House is of opinion that 
in fixing priorities for the river 
valley schemes to be executed in 
the Second Five Year Plan pre
ference should be R i v e n  to those 
schemes which are capable of 
producing quick results at cheaper 
cost/*

The language of this Resolution is 
quite clear, but In order that any mis
understandings may not be created 
either in the minds oip the Government 
or of others, I wish to say a few 
words by way of introduction. When 
I desired to move this resolution. I 
never intended to cast any aspersion 
upon the way in which the schemes 
had progressed during the first four 
years of the first Five Year Plan or 
how they are goiiig to be executed in 
the second Five Year Plan. I only 

/wanted to convey to the Government 
the impression that occurred to me as 
a result of the working of the Five 
Year Plan that is still going on.

I have gone through the Progress 
Report of the Five Year Plan especially 
in respect of the river valley projects—  
the latest report that has been given 
to us— ând from the figures I find that 
the total expenditure on irrigation and 
power projects up to 81st March, 1954, 
comes to Rs. 440 crores. The total 
area benefited so far or is likely to be 
benefited in the near future is 2:8 
million acres. The production of power 
up till now, as given in this progress 
report, is 4} lakhs kilowatts. So, this is 
the total expenditure incurred so far 
and the benefit that has accrued to the 
country so far. My own impression is 
that the major river valley schemes 
were included in the first Five Year 
Plan because of certain extraneous 
considerations, considerations of State, 
considerations of previous commit
ments of certain high dignitaries of 
the Government and considerations 
other than those of sheer merits of the 
projects themselves. I beg to illus
trate mtty point by referring to a parti
cular scheme that has not so far been 
taken up in my State of Bihar. I do
18 LSD—4

not know what will be the fate of that 
scheme in the coming Plan. I may just 
refer to that scheme as one conceived 
in 1947 by no less a person than the 
then Food Minister Jn the Govern
ment of India and who now happens 
to be the President of the Union. I 
therefore need not mention his name. 
That scheme was fully investigated by 
an engineer deputed by the Govern
ment of India and a report was sub
mitted to the Government of Bihar 
State and possibly to the Central Gov
ernment also. I may just in passing 
refer to the merits of that scheme. The 
figures that I am quoting are embodi
ed in the report submitted by the Gov
ernment of Bihar to the Government 
of India. Merit No. 1 of the scheme 
is that the scheme is the cheapest of 
those so far undertaken in this coun
try. I mean the Damodar Valley 
Scheme, the Hirakud Project, theBha- 
kra Nangal, etc. According to the cal
culations given in the report, the cost 
is Rs. 79-12-0 per acre as against 
Rs. 435 for the other big schemes that 
are being executed. The per kilowatt 
cost of Rs. 1,648 as against the current 
cost of Rs. 5,255 per kw. of the present 
schemes. The next merit of this 
scheme is that the revenue returs 
from this scheme is highly satisfactory, 
being 7;75 per cent on the capital out
lay. The third merit ' is that the 
additional foodgrains and non-cereals, 
especially jute and sugarcane, likely 
to be produced as a direct result of the 
execution of this scheme will pay up 
the entire capital outlay on the pro
ject in a year, the figure for additional 
foodgrains being 1*88 gross maunds 
valued at Rs. 22*55 crore.9 and those 
for jute and sugarcane being Rs. 5:40 
crores each year as against the total 
capital expenditure of Rs. 27 *82 crores. 
The fourth merit is that the scheme 
will more than wipe out the entire 
deficit in food in Bihar and turn the 
State from a deficit into a surplus 
one, the additional produce being 1.87 
crore maunds as against the total de
ficit in Bihar of 1*82 crore maunds in 
a normal year. The fifth merit of this 
scheme is that it is further likely to lead 
to the development of industries, 
in crea se  in  the railway and road
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[Shri Jhulan Sinha] 
traffic and to augment public finances 
by increase in sugar and sugarcane 
cess, agricultural income-tax and the 
like. Such «re the merits of the 
scheme which was fully investigated 
by a competent engineer and a report 
submitted to the Government of 
Bihar and to the Government of 
India.

But then there was another difficulty. 
The Government of Bihar could not 
forward the scheme to the Govern
ment of India as they had to choose 
only one—either the Kosi or the Gan- 
dak. Naturally, Kosi scheme could 
tackle the problem of vast devastation 
in the area and the scheme that I re
ferred to could only lead to the develop
ment of the area. The Government of 
Bihar had no option but to choose 
Kosi and they insisted upon the Kosi 
scheme. Now, that Kosi scheme is be
ing executed.

The point that I was driving at was 
this: the merit of the scheme was put 
in the background because of certain 
considerations, that the State of Bihar 
bad only one scheme to choose where
as the other States might have had 
many alternatives before them. The 
point is that the merits of this scheme 
that I have just pointed out are that it 
is the cheapest, the most easily ex
ecutable and the most paying, accord
ing to me in the whole country, but it 
has been relegated to the background 
because proper attention was not paid 
to it. I have Just quoted this instance 
to show that in the execution of sche
mes in the first Five Year Plan, the 
considerations that should have weigh
ed with the Government have not 
really weighed.

This does not mean that I am 
against any of the schemes that are 
going on, nor am I trying to belittle 
the beneficient effects of any of them. 
What I mean to point out is that as 
the next Five Year Plan is in the mak
ing, Government should keep in mind 
the salient ooints of each scheme re
gardless of the fact that there is one 
scheme in a State or two such schemes 
In one State. The whole country is 
not only one. but is rightly regarded as

one. The work is going on for its 
development in one direction and with 
one intention in view. If that is the 
criterion that is actuating me, I would 
like the Government also to move 
along that line. The schemes that are 
to be taken up should be the ones 
that are capable of giving immediate 
results at cheaper rates. That is what 
I mean to say.

We have just heard during the debate 
this forenoon that the general state of 
country is such that for the time be
ing we seem to have reached a point 
where we can meet out our own food 
requirements and we need not import 
from other countries. But this state 
of things is very delicate and it may 
any day recede back. We may again 
fall back on deficit days when the 
whole country will have again to go 
through the pans and troubles that we 
had to face during the days of controls 
which have only just now ended.

I would, therefore, like the Govern
ment to keep in view  the one idea of 
growing as much food at as cheap a 
rate and as quickly as possible, in the 
circumstances available. I do not 
mean, by thik Resolution, to fetter the 
discretion of the Government in other 
respects and considerations. But, so far 
as the choosing of river valley schemes 
is concerned, I would like them to 
keep in view the cost of the scheme, 
the executability of the scheme and 
the beneficient effects that are likely 
to be produced.

One thing I know and that is, that 
this Government is moving in the 
right direction and has publicly pro
fessed to move towards the establish
ment of a socialistic pkttem of socie
ty. I hope, therefore, that they will 
only move along the lines helpful to 
the establishment of those state of 
things which they are aiming at. I 
would like to urge upon them that 
the extraneous considerations that I 
have just mentioned should not now 
be allowed to weigh with them. Now 
that the country is moving towards 
unity and rightly towards that direc
tion, I hope the Government will keep 
these things predominantly hi their 
view.
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I m ay just conclude by saying that 
I have not the least intention of cast
ing any reflection upon the schemes 
that have been undertaken. Really 
these schemes are so beneficial, so 
grand and so big as to excite not only 
the admiration of outsiders^persons 
coming from outside our shores to 
this country— but also to enthuse our 
people and excite our hon. Prime Min
ister as he has himeself said on so 
many occasions. I thipk these sche
mes should now brought to
a successful completion so that 
the beneficient effects thereof may 
be made to repch the people 
•ooner than is generally expected. I 
hope the Government w ill pool their 
resources and make progress in those 
schemes as speedily as they can and 
keep in view, so far as the Second 
Five Year Plan is concerned, schemes 
like the Gandak River Valley Scheme 
about which I have just mentioned, 
keep the points I have mentioned in 
view and execute these projects as 
speedily as is possible, on these lines.

m
Mr. Chairman: Resolution moved:

“This House is of opinion that 
in fixing priorities for the river 
valley schemes to be executed in 
the Second Five Year Plan pre
ference should be given to those 
schemes which are capable of pro
ducing quick results at cheaper 
cost” .

ShHmati Sucheta Kripalani (New 
Delhi): Sir, on a point of order.
There is no quorum either on this 
side of the House or on the Govern
ment side.

The Parliamentary Secretary to 
the Minister at Education (Dr. M. M. 
Das): Sir, on a point of clarification,
I want to know what the hon. Member 
means by ‘quorum on this side of the 
House’?

Mr. Chairman: First of all let me
count the Members before any sort of 
criticism on the question at issue is 
made.

There are only 31 Members in the 
House including myself. I am ring

ing the bell. Now, there is quorum 
the hon. Member m ay proceed.

Sliri N. B. Chowdliary (Ghatal): 
1 rise to give my generid support to 
the Resolution moved by my hon, 
friend Shri Jhulan Sinha. In this 
country we note that every year 
vast areas are inundated and huge 
loss takes place not only of property 
and crops but even human lives are 
also lost due to heavy floods that take 
place in certain parts of the country. 
We know that such floods do not 
occur Just once in an area, but there 
is a periodical visitation of floods in 
certain areas and there are certain 
other areas where floods occur almost 
every year although there may be 
some difference in the amount of loss 
that is caused due to such floods.

I come from a State where floods 
occur every year. Certain districts 
fall victims to such floods once in every 
three or four years and there are cer
tain other areas which are victims of 
floods every year. I come from the 
district of Midnapur where there are 
certain parts— for instance the Ghatal 
Sub-Division and the Sadar Sub-Divi
sion— ^where vast areas are visited by 
huge floods every year. It is for these 
reasons that certain surveys have been 
made by toe Grovemment and certain 
schemes are now under the examina
tion of the Technical Committee.

First of aU I shall refer to one such 
scheme, the Kansawati Reservior 
Scheme about which a reply has been 
given on the floor of the House by the 
hon. Deputy Minister. I would like to 
draw his attention In this connection, 
to another scheme which has been re
ported to be under survey in one of 
the letters which the hon. Minister 
was kind enough to address to us. 
That project is the Silavati scheme. I 
have written a letter to the hon. De
puty Minister stating that these 
projects are so inter related that 
they should be integrated and taken 
up simultaneously. Otherwise, al
though there will be a huge ex
penditure of about Rs. 23 crores, as has 
been estimated by the Government, the 
benefit will not be much. Although it
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[Shri N. B. Chowdhury]
will go towards the protection of the 
146 miles of embankment that is being 
maintained by the Government, it will 
not reduce the floods in those areas 
where floods are caused by floods of 
the other river. This point is very im
portant. Because, if the Silavati 
scheme is integrated with the Kansa- 
vati scheme, the expenditure w ill not 
be high. The Silavati scheme would 
not be as big as the Kansavati scheme. 
What i«s envisaged in the Kansavati Re
servoir scheme is to reduce the flood 
and thereby ensure protection to the 
embankments which are already built 
by the Government there.
[Sardar Hu k a m  S ingh in  the Chair]

1 want to draw the particular atten* 
tion of the Ministry in this regard to 
the principle of flood control. We find 
that in certain places in the country, 
there are embankments existing on one 
side of the river. There are no em
bankments or th^ embankments which 
existed have been removed so far as 
the other side of the river is concern
ed.

In such cases we find that although 
the people on the one side of the river 
get certain protection and there is no 
flood except in cases of very heavy 
floods when there are breaches in the 
embankments, on the other side, people 
suffer. This is a very peculiar pheno
menon. People living on one side of 
the river are safe while lakhs of people 
living on the other side are suffering 
and in many cases whenever there is 
a heavy flood, they lose not only their 
cattle and their crops, but even their 
houses and sometimes, human lives are 
also involved. This attitude of protect
ing only one side of the river and 
neglecting the people living on the 
other side of the river should be 
changed altogether. Projects should be 
evolved in such a way as to ensure 
protection to the people in the flood 
area as a whole. With regard to this 
area, I am sure that if these projects 
are integrated and taken up together, 
there would be a large increase in 
production because these lands are 
very fertile and in sp’te of the flood 
we find that by cultivating these lands

after the floods, the people are getting 
something, if the flood is not very 
high. With regard to this project, I 
would not say much more; but I would 
only request the hon. Minister to look 
into this question, particularly when 
the schemes are under examination by 
the Government. I would urge upon 
him to consider the desirability of In
tegrating these two schemes and 
taking thtem up simultaneously be
cause there are tributaries which meet 
there and the loss that is taking place 
every year there is colossal. 
This can be solved by integrating the 
flood control projects which are under 
the consideration of the Government.

I would like, in this connection, to 
say a few words regarding the Ganga 
Barrage project. I need not dilate 
upon this because it is very well 
known to the hon. Minister that this 
is a very important scheme for the 
life of West Bengal. It is not only 
vital for Northern parts of Bengal, 
but it is vital for estuarian Bengal 
also. ,

4 P .M .

Regarding the other principle that 
has been incorporated in this Resolu
tion that such projects should be 
given prit3rity as would yield quick 
results and at the same time would 
not cost much, I have to make a few 
observations. It may be that there 
are certain projects which are not 
very cheap. But, they are likely to 
yield quick results. We cannot be 
very categorical about this. There are 
cases where they may have to spend 
a little more, but by spending more, 
they will get quick results. Quick 
results would be there; but the amount 
Involved would not be small. I was 
speaking about one project which, 
according to the preliminary esti
mates, is likely to cost Rs. 20 crores. 
That has been recommended by the 
State Government; that has been 
suggested by Members of Parliament 
from the different parties. I think 
that we should take up not only the 
schemes which will yield quick re
sults and at the same time be cheap; 
but in certain cases, we have also to 
co n sid er schemes which will yield
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quick results, but which may npt be 
very qheap. When there is a certain 
re-orien^ation in, the implementation 
of our river valley projects, particu
larly in the outlook towards the flood 
control schemes in general, much 
money can be saved.

Some experiment is goinjg on in the 
Kosi area. We all know that certain 
Engineers went to China. They had 
gained some experience and they are 
going to apply theiK experience in 
India. We have to see how this new 
experiment makes a success. We wish 
that it gets success. It would certain
ly be cheaper. Without relying too 
much on this new technique that is 
being pursued, we can all agree in 
general that in this country where 
there is vast unemployment, and 
human labour, we can rely as much 
as possible and to the maximum ex
tent on the human labour. We may 
not have toimport, in that case, heavy 
machinery from abroad and we may 
save a lot of foreign exchange. That 
is accepted by everybody that we 
should try to avoid the importation 
of such heavy machinery, particular
ly where we can do with the unem
ployed labourers in this country. We 
know that this has assumed added 
Importance in view of the conditions 
of the agricultural workers who re
main unemployed for a major part 
of the year. From the Labour Min
istry’s enquiry regarding the condi
tions of agricultural labour, we find 
that most of them do not get work 
for beyond 200 days in a year. After 
the harvesting season, there is suffi
cient scope for engaging these people 
in building dams or other works ne
cessary in connection with flood con
trol projects. Unemployment among 
such people is so great that the wage 
Is going down. We have read in the 
preliminary report submitted by the 
Engineers who went to China, that 
there the people work in these pro
jects after the harvesting season, 
getting a wage of Rs. 1-4-0 to Rs. 2 
a day. Along with these wages, they 
get certain other facilities also. I 
feel that taking into consideration tMe 
present level of wages in the country, 
if the Government of India make

some such plans to utilise the services 
of these workers, it would be cheaper. 
They would not have to import machi
nery from abroad. I support the 
general principle of this Resolution 
without being categorical as regards 
the cheapness of the projects.

In this connection, I would refer to 
the cases of certain other projects in 
West Bengal. There, for instance, 
certain projects are necessary for 24- 
Parganas in the estuary of Bengal, 
and there are certain other projects 
which would be necessary for the dis
tricts of Midnapore and Hoogly, and 
they would be able to show quick re
sults if the Government take them up 
In this situation when we find that 
the people in those areas are unem
ployed. This year particularly, 
there are scarcity areas in the districts 
of Bankura, Midnapore and 24-Par- 
ganas. 60, if these projects which 
are under the consideration of the 
Government are taken up quickly, 
then Government can use the services 
of unemployed workers in those re
gions, thereby providing work to these 
people, and at the same time starting 
projects which would not only yield 
quick results, but will increase the 
production in those areas to a large e x 
tent.

So, I support this Resolution.

Shri Viswanatha Reddy (Chittoor): 
If you will kindly waive notice, I 
would like to move an amendment 
to this Resolution. In the peculiar 
circumstances in which the othei- two 
resolutions were barred, I thought 
you might be pleased to waive notice.

Mr. Chairman: But this request for 
the waiver of notice cannot come oral
ly and verbally. Even now, the hon. 
Member has not sent bny amendment 
to me. How can I waive notice or do 
anything when there is nothing 
before me? Then again, some other 
hon. Member has depended too much 
upon my ability to recognise his sig
nature. He has sent me a chit with
out putting his name on it. There
fore, I would revues* the hon. Mem
bers at least to tell me who is th^t 
gentleman.
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lust read out the amendment?
Mr. Chalnnan: That would not be 

iufllcient.
Shri Viswanatha Reddy; I have got 

It here.
Mr. Chairman: In the meanwhile I 

ihall call upon another Member to 
•peak.

ShH Viswanatha Reddy: No, Sir. I 
w ill continue my speech.

I quite sympathise with the main 
purport of this Resolution. Excepting 
for a certain small change, I w o^ d  
certainly recommend this Resolution 
for acceptance o£ this House.

Obviously, no responsible Govern
ment would indulge in spending a 
large amount of money on piojects that 
w ill not yield either quick results or 
be the cheapest in the circumstancei. 
I take it for granted that every Gov
ernment, whether Central or State, 
will, in fixing priorities, usually, nor
mally, choose such schemes which 
w ill yield quick results at cheaper 
cost, unless there are certain extra
ordinary circumstances in which the 
State Government or the Centarl Gov
ernment is compelled to choose some 
other scheme. There may be such 
occasions when they wi<ll have to 
choose not the cheapest scheme, but a 
little more costly scheme.

I might, in this connection, refer to 
the Kosi scheme. The Kosi scheme 
might not hav'e been ihr cheapest or 
the mosC quick-yielding schr Tie. It 
had to be chosen for itdsons which 
are very w ell known to all the Mem
bers of the House. Therefore, though 
Government acts in the best possible 
manner, it should r^i be directed as 
given out in this Resolution to choose 
only schemes which yield quick re
sults without any proviso. There
fore, in order to provide that provi
so, I intended to move this amend
ment which would read :. . .

Mr. Chairman: He need not speak 
upon his amendment before he has 
given notice. Unless that comes to 
me, how can I suppose it would read 
like that? He may continue his 
speech.
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Shrl VIswanEtiia Beddy: The main 
purport of my amendment would be 
— after your perusal of the amend
ment I h o p e ...

Mr. Chairman: Yes  ̂ the hon. Mem
ber may continue.
. .Pandit Thaknr Das Bhargava (Gur- 
goan): May we know the wording of 
amendment.

Mr. Chairman: First, let me read,
if  I can do that. This is what the 
amendment says:

“After the words ‘prefence 
should* the word be add
ed.”
Thi^ is the amendment. I am 

afraid even without it the Member can 
argue his point. He need not depend 
upon this amendment, and also per
haps I may not be able to give that 
waiver which he wants.

Shri Viswanatha Reddy: But any
w a y ,...

Mr. Chairman: Yes. The hon. Mem
ber might argue as he Ifkes.

Shri Viswanatha Reddy: I would 
like to suggest that either the State 
Government or the Central Govern
ment should not be fettered with this 
word “should” which is peremptory 
in this context. Therefore. I would 
like to give a certain reserve power 
to the State Government and to the 
Central Government, by adding the 
word ‘‘usually” . When it is added, the 
Resolution would read thus:

“This House is of opinion that 
in fixing priorities for the river 
valley schemes to be executed in 
the Second Five Year Plan pre
ference should iisually be given to 
those schemes which are capable 
of producing quick results at 
cheaper cost.”
As I have already submitted, usu

ally the Government w ill choose only 
such schemes which w ill yield quick 
results at cheaper cost, unless there 
is some other very important reason 
for changing such a priority. There
fore, I would recommend this Resolu
tion to the acceptance of the House 
with this i^nto4ment.

Kumari Annie Mascarene (Trivan
drum): I oppose the Resolution.
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Dr» Suredi Chandra (Aurangabad): 
Opp6se the Resolution?

K auari Annie Mascarene: Yes.

Mr. Chairman: She has the right
to do so.

Komar! Annie Mascarene: He w ill 
presently know why I am opposing 
the Resolution.

Some Hon* Members: Good.

Kumar! Annie Maacarene: The First 
Five Year Plan spent crores and cro- 
res of rupees, and if you examine the 
places where these crores are concen
trated, you w ill find that gross injus
tice is done to the South, especially 
to Travancore-Cochin State. That is 
w hy I oppose the Resolution.

To bring before you facts and figur
es, I wish to call your attention to the 
report of the First Five Year Plan in 
which the total amount spent is 
Rs. 265.90 crores. What percentage of it 
has been spent in Travancore-Cochin 
or anywhere in the South? They have 
set apart for the total rehabilitation 
scheme— I do not talk about it be
cause we have that problem not very 
prominently in Travancore-Cochin or 
in the South. But on irrigation pro
jects, they have spent for five years 
Rs. 77.74 crores, and how much of it in 
the South? On power projects for the 
five years up to 1953 they have spent 
Rs. 66.84 crores. What percentage of 
it have we got in the South? I wish 
to impress the House with the scant 
attention paid to the South.

Then, I wish to place before you 
facts regarding the extent of the area 
and the population to show the im
portance of the South and also the 
amount earned by Travancore-Cochin 
State to the Central treasury. Our 
State has an area of 9,144 square miles 
with 92,80,425 of population. In Pun
jab, as you know, Mr. Chairman^ 
there is an area of 37,378 square miles 
with a population o f . . .

Mr. Chairfuan: Does the hon. lady 
Member contend that in deciding the 
choice of the places where these pro

jects are to be undertaken, any con
sideration is given to population etc.?

Kumar! Annie Mascarene: 1 am
only impressing you on the need for 
equitable distribution of the national 
wealth and earning. Punjab ia a  very 
tender point, I can understand that.

Mr. Chairman: The hon. lady Mem
ber is mistaken. I come from PEPSU.

Kumari Annie Mascarene: I am
very happy.

Shil T. B. Vittal Rao (Khammam): 
PEPSU which is going to be merged 
with Punjab.

Kumar! Annie Mascarene: Punjab
has a population of 12,641,200, and 
what is the expenditure there? The 
Bhakra-Nangal project alone spends 
a sum of Rs. 5500 lakhs. The D.V.C. 
spends about Rs. 4600 lakhs. But how 
much do we get in the south? It is 
only an argument on facts and figur
es that 1 am putting forward. I wish 
to point out to you how much Tra- 
vancore-Cochin State has earned by 
way of customs duties alone in the 
year 1954. According to the Accounts 
of Foreign (Sea, Air, Land) Trade 
and Navigation in India, by way of 
customs duties on Indian merchandise, 
Travancore-Cochin has earned about 
Rs. 4,104,527 in 1954. With these con
tributions to the Central treasiu^y, I 
wish to ask the Mover of the Resolu
tion what justification and what claim 
he has in bringing forward a Resolu
tion of this natiure, and suggesting the 
completion of those projects which 
produce quicker results. What objec
tion can he have for equitably distri
buting the national wealth through
out the whole of India? The hon. 
Member ^spoke about completing the 
river valley projects. I agree with 
him that they should be completed* 
but I say, with due consideration of 
the needs of the rest of the State*. 
We got from the Planning Commia- 
sion only a sum of Rs. 7 lakhs in 
1953-54.

Shri Amjad All (Goalpara-Gam 
H ills): On a point of order. In count
ing the Members do you also count
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the Members who are just now pre
sent in the central hall, or only those 
^who are present here inside the 
chamber?

Mr. Chainnaii: Are we not having 
quorum now? I shall ring the bell 
now.

An Hon. Member: This is the fate
when private Members* business 
comes up.

Mr. Chairman: I only see as much 
as the hon. Member does.

Shri Nambiar (Mayuram): I think 
the Members on the other side should 
help us on private Members* days.

Mr. Cliairman: Now, there is quo
rum. The hon. Member may continue 
her speech.

Kumari Annie Mascarene: Of the
Bs. 28.32 crores set apart for irriga> 
tion, tube-wells, land improvement 
and manure, as given in the Progress 
Report on the working of the First 
Five Year Plan, Travancore-Cochin 
State gets nothing, and the south gets 
only a very little percentage. Out of 
the amount set apart for the Central 
Tractor Organisation, Madhya Pra
desh gets 30.795, Uttar Pradesh gets 
35.230, Madhya Bharat gets 15.807, 
Bhopal gets 25.897, while Travancore- 
Cochin State gets nothing, and the 
south gets only very little.

I am  n ot placing before the H ouse 
all the facts and figures as given in 
the first report on the Five Year 
Plan. This is more or less a cursory 
glance only I have already placed 
before the House the amount earned 
by Travancore-Cochin State by way 
of customs duties in 1954. I shall now 
give you the figures for 1953. It comes 
to nearly Rs. 3,79,116,021. We earned 
a total by way o f customs on Indinn 
merchandise to the tune of 7% 
379.148,065

Shri R. S. Diwan (Osmanabad): 
May I know whether we are discus- 
»ing equitable distribution of funds

for planning, or we are discussing this 
Resolution? ,

Mr. Chairman: We are discussing
a Resolution in which priority and 
preferences are claimed for particu
lar projects.

Kumari Annie Mascarene: l^ ortly
w e are going to have another Five 
Year Plan. If the amount set apart 
for the Second Five Year Plan is again 
going to be distributed in the north 
only, where they have already con
centrated thousands of crores of 
rupees for all kinds of industries, and 
if again they are going to concentrate 
all the national wealth in the north 
6nly and we are going to starve very 
heavily, we mean to disintegrate from 
the north, and leaving them in the 
north, we shall have our own south 
Indian Republic.
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I î TT ft: Jrft ¥f?5T «pr ŵrvr | •
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Dr. Suresh Chandra: I do not en
tirely agree with the Resolution 
which has been moved by my hon. 
friend Shri Jhulan Sinha. Nor do I 
agree with the amendment moved by 
my hon. friend here, nor do I agree 
with Miss Annie Mascarene, the hon. 
Member from Travancore-Cochin, 
who has opposed this Resolution. I 
feel that there is some sense in giv
ing priority to such schemes which 
are capable of producing quick re
sults at cheaper costs. But, we can
not make a general rule that only 
those schemes should be taken up be
cause, as Pandit Thakur Das Bhar- 
gava a9 ably pointed out, there may 
be backward regions in this country 
and priority should be given to those 
backward regions. There is no con
sideration of North, East, South or 
West, as has been pointed out by Miss 
Annie Mascarene. It may be quite 
true tnd relevant, probably, in some 
other place, that the South has been 
neglected I shall agree with her
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when she says that some parts have 
been neglected in the South. I also 
come from an area which is very 
much neglected and which had been 
very much neglected by the State 
Government. I have often requested 
the Planning Minister and the Minis
ter of Irrigation and others to look 
into the problems of that area which 
has been neglected for centuries and 
where there is no drinking water. In 
the villages, if you go deep into the 
interior of the Aurangabad district, 
which is supposed to be a tourist cen
tre and a centre of civilisation some 
thousands of years ago, of which we 
boast so much and of which w e ad
vertise so much— in spite of all that,
I regret to say that the Government 
have not taken any notice and there 
is dearth of drinking water in him- 
dreds of villages, with the result that 
the Deputy Minister of Irrigation is 
fu lly  aware that two years ago there 
was not only food famine but there 
was also water famine. Not only men 
were migrating towards other areas 
but even cattle were being taken 
away from that place. So, I wanted 
to emphasise that certain schemes for 
minor irrigation that have been put 
forward from that area should be 
given priority and preference.

There is also another point which 
does not concern exactly Aurangabad 
but which concerns the whole region 
in which Aurangabad is situated. If 
we examine the river valley schemes 
which are being executed or which 
have been executed for the last se
veral years in Hyderabad, one is 
bound to find that most of these irri
gation schemes are concentrated in 
areas where there is abundance and 
where people have plenty of water 
for irrigation and where there is 
plenty of food and other facilities. 
The region in which Aurangabad is 
situated is being neglected. We have 
been saying this in season and out 
of season. I would request Govern
ment to look into things in which 
we are interested.

There is also a scheme about the 
Poorna project. I have nothing to «ay

against taking up the Nandikonda or 
the Tungabhadra which is already 
there and which w ill benefit other 
areas of the coimtry. But, at the
same time, we must not neglect cer
tain backward areas of the country 
about which Panditji has said. Be- 
caxise, if w e neglect them, the restilt 
w ill be very bad for the people and 
for the Government. Therefore, it 
is high time that the Government 
should consider these problems very 
seriously and act accordingly. Other
wise, the political as w ell as other 
results would be very dangerous.

I also want to submit to the con
sideration of this House a point about 
the big river valley schemes. I feel 
that we should not, like our hon. 
friend from Travancore-Cochin, 
grudge if big schemes like the Bhak- 
ra-Nangal and the Damodar Valley 
Corporation are taken up, because 
they are also parts of our own count
ry and we cannot ignore them. One 
cannot say that Bhakara-Nangal was 
a wrong step. Do we imderstand that 
millions qf refugees who have left their 
lands and water and everything and 
come from that area and migrated to 
this place should have no land, no 
water and no shelter? We have been 
discussing these things on the De
mands for the Rehabilitation Minis
try^ It would be very unjust and un
fair, I think, to talk that there should 
be no Bhakra-Nangal or there should 
be no Damodar Valley.

As far as the Damodar Valley Cor
poration is concerned, I would say 
that we are spending Rs. 80 crores—  
it is a very big sum— and the original 
purpose of starting this project wa» 
flood control. Flood control had the 
first priority, then irrigation and third 
was power. The original estimate 
for the Damodar Valley Project 
Rs. 40 crores and we have now spent 
Rs. 80 crores. The original purpose 
was to remove the sorrow of that Da
modar river by which millions of 
people were affected. That was a 
right step taken. But, unfortunately, 
as the project went on, as the project 
proceeded, 'that priority was neglected
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and even today, I understand, that 
flood control purpose w ill not be en
tirely achieved by these dams. I have 
myself visited that area and I can 
say that we have built dams__

Dr. M. M. Das; It is entirely wrong 
to say that flood control purpose w ill 
not be served.

Dr. Suresh Chandra: I have said it 
on some authority. I can present 
facts. The opinion of the experts 
is that after some years this purpose 
of flood control might not be fu lly  
served because we have based our 
estimates on the greatest flood which 
that area had some ten or fifteen 
years ago. The whole thing was bas
ed on that and if there is a greater 
flood than that in the future, we have 
not made suflScient provision for that. 
That is what I mean to say. I would 
advise the hon. Member from West 
Bengal to go and study these things 
and then tell me about it.

[S hri B a r m a n  in the Chair]

Shrl S. N. Das (Darbhanga Cen
tral): Who are the experts?

Dr. M. M. Das; He has got his own 
experts.

Shrl S. N. Das: I want to know the 
names of the experts.

Dr. Suresh Chandra: You can go
through the reports of the Damodar 
Valley Corporation where you w ill 
find it. You are a member of the 
Public Accounts Committee and you 
should, certainly, know that. (Inter
ruption) Mr. Chairman, I think I 
have every right to say what I say 
and the hon. Member w ill also have 
his time.

Shri Tushar Chatterjea (Seram- 
pore): It is only about big projects. 
But there are areas where the minor 
projects need improvement.

Dr. Suresh Chandra: I am not say
ing about big projects at all. I am 
saying that the purpose for which 
the Damodar Valley Project was 
started would not be fully served.

The original estimate was Rs. 40 cro- 
res and it has gone very much above 
that.

I was coming to irrigation when I 
was interrupted by the Parliamentary 
Secretary. I was saying that though 
the dams have been constructed the 
irrigation canals are not ready. Does 
the hon. Parliamentary Secretary 
know how much of land in the Dur* 
ga Khimd area is being irrigated by 
this dam? (Interruptions)

Shri S. N. Das: How can you ex
pect irrigation when the barrage is 
still under construction?

Dr. Suresh Chandra; Some of the 
barrages are ready there. The Tilaiya 
dam is ready and not even a single 
acre has been cultivated.

There are so many interruptions 
that I find it difficult to proceed. I 
am not in the habit of interrupting 
hon. Members when they speak.

I agree with the principle under
lying this Resolution that the crite
rion for starting projects in the 
country should be the backwardness 
of the area. I, therefore, feel that in 
formulating the Second Five Year 
Plan Government should take into 
consideration the ' backwardness of 
the area, where nothing has beea 
done so far and where there is no 
drinking water. I request Govern
ment to take all these points into con
sideration.

Dr. Gangadhara SlVa (Chittoor—> 
Reserved— Sch. Castes): Coming as 
I do from Andhra, and particularly 
Rayalaseema, I would like to bring 
to the notice of this House that for 
the last several years continu
ously We have been suffering from 
acute shortage of water. That is the 
most imfortunate part of the country 
foresaken by God and forgotten by 
Government.

“Water, water everywhere,
But not a drop to drink/'

says the couplet. Everywhere we 
see water, but nobody had taken care
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to look into the aifairs of Rayala- 
seema, until the Prime Minister came 
to our rescue by sending the Arm y 
to deepen our wells. Even then we 
were not able to get sufficient water 
to drink. The whole coimtry sym
pathised with the poor victims and 
sent assistance to the poor people of 
Rayalaseema. But I wonder how the 
Central Government was so imkind 
as not even to care for Rayalaseema.

I have been listening to my hon. 
friends who have criticised the policy 
of Government with regard to big 
projects. Of course, we need these big 
projects. But why should you not 
think at all of the backward areas? 
In Rayalaseema, whose grievance I 
am voicing here, no minor irrigation 
works have been started under the 
Five Year Plan. I would request the 
hon. Minister to make a note of this.

Shri S. N. Das; Is there any river 
there?

Dr. Gangadhara Siva: Of course,
there are no perennial rivers; we 
have to depend on the rains. But if 
minor irrigation works are complet
ed, we can conserve the rain water.

Groundnuts are one of the main 
coRunercial crops of Rayalaseema. I 
am sorry that the Commerce and In
dustry Ministry are so unkind that 
they have stabbed our ryots in the 
back by driving them into poverty. 
I hope that hereafter at least the Cen
tral Government w ill take more in
terest in the affairs of Rayalaseema.

Sir, Andhra it was in the whole 
country which has opened the eyes 
of the whole world by the verdict 
they have pronounced at the recent 
elections on the success of the demo 
cratic and socialist pattern of society 
followed under the able guidance of 
our Prime Minister. Under these cir
cumstances, I would request the Cen
tral Government to pay more atten
tion to Andhra, and particularly Ra
yalaseema, and also to Include an ade
quate number of minor irrigation 
works in the next Five Year Plan.

Shri B. S. Dlwan: When I look to 
the spirit of the resolution I find that 
it has been specially worded for areas 
like Rayalaseema and Travancore- 
Cochin. , The spirit imderlying the 
Resolution is that cheap and small 
projects should be given priority and 
taken in hand in backward areas. 
Some of our friends argued hat their 
area has been neglected, simply be
cause some big projects have not been 
started there. Evidently big projects 
are not possible there. That is no 
reason w hy they should be consider
ed as neglected areas.

Not only am I a sympathiser of 
those areas, but let me tell you and 
the House that I am one of the suff
erers, as I come from the Marath- 
wada area of the Hyderabad State, 
where there are no prospects of big 
projects according to the Planning 
Commission. Oiur demand is the 
same. We want smaller projects 
which could be done with lesser mo
ney and shorter time. I do not there
fore see*any reason why my hon. 
friends from Rayalaseema and Tra- 
vancore-Cochin should oppose this 
resolution. I quite agree with them 
that the neglected and backward 
areas shoul^l receive higher priority 
in the matter of equitable distribu
tion of funds from the Centre. The 
Planning Commission should make 
an equitable distribution of funds ac
cording to the necessities of those 
areas. Where big projects are not 
feasible the Central Government 
should take up minor irrigation pro
jects, so that those areas may get 
the benefits of irrigation. If we have 
got smaller projects then in addition 
to irrigation we can change the hu
midity of the region; we can see that 
there is sub soil percolation of water 
for our wells. This w ill benefit agri
culture as well as provide drinking 
water. We cannot bring big rivers to 
areas where they don’t exist; it is a 
question of nature. But where there 
are small rivers, they should be har
nessed for the benefit of the people.

From the trend of the discussion 
and especially from the arguments by



3431 Resolution re 25 MARCH 1955 River Valley Schemes 3432

our friends from the South, I find 
that they have shifted the whole em
phasis of the Resolution to a diffe
rent direction. I would request them 
to understand the spirit of the Re
solution. The spirit of the Resolution, 
according to me, is that when bigger 
schemes are more costly and they re
quire more time, Government should 
take smaller schemes in their hands 
so that while the cost may be less, the 
achievements and the results w ill be 
speedy. Therefore, I support the Re
solution and request Government to 
give priority to those areas which are 
undeveloped and backward and 
where there are no possibilities of 
big projects.

Shri Lakshmayya (Anantapur): 
My hon. friend from Rayalaseema 
just now voiced the widespread feel
ings of the South. I am not in entire 
agreement with this Resolution. Of 
course, I do not attribute any motives 
to the Mover of the Resolution or 
question his intentions. The idea im- 
derlying the Resolution was all right 
when there was shortage of foodgrains 
in our country. Now that we have 
attained the goal of self-sufficiency 
we have to view the whole question 
from a different angle. Our country 
is progressing in all spheres and shin
ing brilliantly now, like a full moon 
but there are some dark spots on it. 
I mean these are the poor and back
ward areas. These dark spots should 
be removed. If one or two of the 
limbs in the body are ailing it cannot 
be said that the body is sound and 
healthy. The ailment should be re
medied, and the disease should be 
cured. I mean to say that the poor and 
backward areas should be improved, 
and those people living in the scar
city areas should be helped by all 
means and by all developmental 
schemes.

If this Resolution is accepted, what 
w ill happen? There is a feeling, a 
widespread feeling in the South that 
most of the funds of the plan were 
taken away by the North for all the 
major projects included in the Five 
Year Plan, leaving a scanty amount 
to the South. For instance, none of 
the big projects in the South, worth

mentioning, excepting the Tunga- 
bhadra project, has been included in 
the First Five Year Plan. If you 
refer to the Tungabhadra project, no 
doubt, it is a big project costing about 
Rs. 40 crores. When was it started? 
It was started during the Adviser’s 
regime, and some work was done on 
that. Later on in the usual course, 
the execution of that work was con
tinued and completed. Except that, 
what is the big project worth men
tioning that has been included in the 
Plan? A ll the while, we, the people 
of Rayalaseema are clamouring for 
the high level channel of Tunga
bhadra but our cry has become a cry 
in the wilderness. I represented a 
number of times, made several 
speeches in the House, and approach
ed the Ministers for the inclusion of 
the high level Channel of the Tunga
bhadra project in the 1 Five Year 
Plan. Yesterday also I said, and I am 
repeating it today, that it should be 
included in the Plan. Though the 
Tungabhadra project is constructed at 
a heavy cost, the area forty miles 
away from the Tunghabhadra project 
is not getting even a drop of water. 
What is the good of constructing such 
a project at such a heavy cost, with
out giving water to the people to 
whom it was intended. I can under
stand if it is a fresh one, the Govern
ment can hesitate to take it up im
mediately. But it is included in the 
plan and Estimate of the original 
project. Unfortunately the Govern
ment is not coming forward to exe
cute that work for inclusion of it in 
the 1 Five Year Plan, for the last 
three years they have been contem
plating. Still nothing has materialis
ed or come out.

The impression and the inference 
of the people of the South is that in 
the name of projects for flood control, 
some crores have been taken away, 
and now under the pretext of sche
mes of quick results and cheaper cost 
the remaining funds will be taken 
away and nothing will be left for the 
backward areas, particularly for the 
South. In the South we have very 
few rivers of perennial nature. And 
even if we have, the work has to be
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[Shri Lakshraayya]
done at a heavy cost. And I do not 
think they would produce quick re
sults because the land, though fertile 
is uneven in the South. It would take 
relatively more tittne to be brought 

under the plough. Under these cir
cumstances we w ill be left with no 
benefit of the Plan. If this resolu
tion is accepted some more projects in 
North India— why some more— innu
merable projects w ill be included in 
the Second Five Year Plan, to be 
constructed in the North, because they 
have a number of river valleys. It 
w ill be like over-feeding the w ell 
fed man. What is the good of it? What 
w e want is that the hungry and the 
needy should be given food and they 
should be protected. They should be 
fed and clothed.

What I wish to say in the end is 
that the poor and backward tracts 
should be taken care of. They should 
be given all the necessary protection. 
A ll irrigation facilities should be giv
en to the scarcity areas and famine 
affected tracts and the black spots 
that are now existing on the shining 
map of India should be removed. Now 
there is no fear of shortage of food. 
The poor people in the scarcity areas 
should be given all help and brought 
to the same economic level and stand
ard as are others in the developed 
areas of North. Then our India, the 
New India which you are going to 
build, w ill grow into a prosperous 
state and every citizen would feel 
happy.

With these wordF T oppose the re
solution.

Mr. Chairman: May I know how
long the hon. Minister w ill take?

The Depsty Minister of Irrigation 
and Power (Shri Hathi): About
twenty minutes.

Mr. Chairman: This discussion will 
go on up to 5-35 p.m. It commenced 
at 3-35 p.m.

5 P.M.
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Shri H ath!: As one looks at this Re
solution, prima facie it appears to be 
an ideal proposition which generally 
no one would like to object to. But 
that is only an impression which is 
gained at a glance. As one goes deep
er into that and studies the wording 
of the Resolution, one rather feels 
hesitant to accept word for word 
what is contained in the Resolution. 
The spirit of the Resolution may be 
commendable but when this House 
accepts a resolution, the question be
fore the House would be whether we 
would like to bind the House with 
that resolution- That is exactly what 
happened during the course of the 
debate here.

As we find from the trend of the 
debate, the Mover of this Resolution 
supported it. The very next speaker 
qualified it by saying that there may 
be cases where cheapness may not be 
the main consideration and he quoted 
the example of floods. Flood protec
tion may not be cheaper; it may not 
yield the same returns as another pro
ject. He also emphasised the needs of 
other areas. He mentioned the other 
two projects. The third speaker, as

the debate proceeded, was inclined to 
move an amendment and thought that 
it would not be proper to bind the 
House with the Resolution and want
ed the word ‘usually’ be added to 
that. As the debate progressed fur
ther, other considerations began to 
prevail and we had before us the 
consideration of regional areas, back
ward areas, scarcity areas, distribu
tion of national wealth and so many 
other factors. Later on. Pandit Thakur 
Das Bhargava spoke and he referred 
to the report of the Planning Com
mission and the various standards 
which have been laid down in deter
mining priorities.

All this leads us to one conclusion. 
Even looking from the trend of the 
discussion in the House and the va
rious shades of opinion as had been 
expressed here they go to show that 
as the Resolution stands, it would 
not be acceptable. Of course, as I 
mentioned at the very beginning, it 
prima facie seems to be an ideal one.

I shall now say what actually the 
Planning Commission has laid down 
in this regard. The Resolution as it 
stands wants that for determining 
priorities of the river valley schemes 
to be executed in the Second Five 
Year Plan, preference should be given 
to those schemes which are capable 
of producing quick results at cheaper 
cost. What is cheap? It is to be 
qualified. There are various factors 
which make a scheme cheap or make 
a scheme costly. There may be two 
schemes in the same area: one scheme 
may be capable of irrigating a parti
cular acreage of land; it may be cheap
er. There may be another scheme 
in the same State but the scheme 
may be situated in a scarcity area or 
a backward area or a needy area. It 
may be costly when compared to the 
other scheme. That is to say if  the 
first scheme costs about Rs. 150 per 
acre, the other might be costing about 
Rs. 200 per acre but the area that has 
to be irrigated by the second costlier 
scheme may be larger enough and 
may also include areas sought to be 
irrigated by the cheaper scheme. So, 
if you compare the two schemes, the
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[Shri Hathi] 
first one which was cheaper in cost 
was to irrigate only a particxilar a r^ , 
a limited area, excluding the scarcity 
area but by an addition of a few  
rupees more per acre you can cover 
that very area and also give benefit 
to a larger area as well as a scarcity 
area or a backward area or an area 
that is in need of water. Between 
the two, which should we choose? 
Shall we simply on the ground that it 
is cheaper exclude the other one 
which goes to benefit the area which 
is in dire need ol water and irriga
tion? Here, hon. Members have ex
pressed this opinion that that should 
not be the only standard. Cheapness 
by itself cannot be the sole criterion. 
Of course we have to take into con
sideration that the schemes that are 
included in the Plan are comparati
vely  cheap. But the word ‘cheap’ has 
to be defined and has to be thought of 
from various considerations. The Re
solution, as it is moved, does not at 
all say what cheapness means. Cheap
ness may not be purely in terms of 
money. It may be in terms of bene
fit to the community from other 
points of view also. It may be in re
lation to the saving of human life 
also. It may be in regard to other 
factors also. And these factors are 
very w ell enunciated in the criterion 
laid down by the Planning Commis
sion in the report at page 367. I shall 
read, with your permission, the rele
vant clause which is No. 3:

‘•projects which are more remune
rative in direct financial retiurns in 
terms of cost of irrigation per acre or 
per unit of power generated and in 
total benefit to the community and 
those which would yield quick results 
should be given preference.” This is 
one of the criteria laid down. It means 
both the things. It says quicker re
sults must be obtained. It also says 
that it should be less in cost, not less 
in cost independently of everything 
else.

With iregard to the total benefit 
which a community would derive 
from the scheme, that is a co-ordinat

ed w ay in which we have to look at 
a particular scheme. And then the 
other standard which is laid down is 
at clause 5 which says:

*®egion-wise requirements of 
food and power must receive due 
consideration and also the needs 
of backward areas*'.

Now, if we were to take the policy 
as epimciated by the Planning Com
mission in fixing priority, it meets al
most all the arguments which have 
been advanced. It says that it is not 
only the cheapness that has to be con
sidered, it is not only the c;^uickness 
of the results that has to be consider
ed singly but we have to take into 
consideration the needs of the region 
and the fact that a particular area 
is a backward area. So, on the whole, 
we have to take into consideration 
various factors and then fix priorities. 
It would, therefore, not be appro
priate to bind this House by a resolu
tion which, though it has a good 
motive behind it, might sometimes 
prove or offer difHculties in the way 
of fixing priorities.

In connection with the fixing of 
priorities, several Members had rais
ed questions with regard to the indi
vidual schemes. I do not think this 
is an occasion where it would be pro
per for me to offer any remarks on 
any individual schemes because when 
a particular schieme is discussed it 
could be discussed in relation to the 
various considerations which have to 
be taken into account by fixing prio
rity. Why a particular scheme was 
included, why a particular scheme 
was excluded, could all be discussed 
at length when we have proper time 
for that, but so far as the first Plan 
was concerned, generally we all know 
that there were schemes already tak
en up in hand. We had not sufficient 
data available with us and even the 
schemes that we started were started 
very often on incomplete data, in
complete investigation, with the re
sult that we have foimd, and the 
House knows, that very often we had
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to have further investigations made. 
Anyway, looking to the needs of the 
country then and having regard to 
the fact that certain projects were 
already in hand, these projects were 
taken in hand and included in the 
Plan. Now we have reached a stage 
when it may be possible for us to 
have a clear picture of the country as 
a whole, when w e have got time to 
see the needs of the different parte 
of the country, to see how far it 
would be practical to have a parti
cular scheme in a particular area, 
what would be the public enthusiasm 
in support of a particular scheme and 
how far the people are ready to re
ceive tiie scheme.

A  suggestion was made that sche
mes where public co-operation would 
be coming forward should be given 
priority. That is of course a sugges
tion which I welcome. We have in 
fact entered upon an experiment 
where if the experiment succeeds— 
and I am quite sure that the experi
ment is proving successful— we can 
have it elsewhere and we can 
have more such projects and 
the tempo of river valley pro
jects in the sector of public co
operation would increase and if that 
is so. nothing would be difficult in 
this country for achieving good re
sults in shorter j>eriods. We have 
enough man-power and if the surplus 
man-power that is available to the 
country would all co-operate in con
tributing to the various constructions 
of dams, earth dams and it may be 
even masonary dams, it would not be 
difficult at all to achieve our targete 
in shorter periods than we are doing 
today. I am sure that the people 
would respond to this. So far as the 
Government is concerned, we have 
already, as I said, started an experi
ment at Kosi and we hope to make it 
a success.

Shri D. C. Slimnm (Hoshiarpur): 
I would like to ask of the hon. Minis
ter one clarification. Is it his feel
ing that the Community Projects and 
the National Extension Service are 
going to be permanent?

Shri Hathi: I am sorry. I was not 
talking about the Community Projects. 
I was replying to a point raised by 
Shri M. Xj, Dwivedi.

Sliri M. L. Dwivedi: i  have one
doubt to be cleared in this connection. 
Where works are being completed by 
Shramdhan drives and where Govern
ment promised one-third by way of 
assistance, and when that too is not 
given to them, that becomes a diffi
cult problem.

Shri Hath! I We are mixing per
haps two things. One is the question 
of the local development works; the 
other is, what I was talking about, 
that is, the point which the hon. 
Member referred to— our engineers’ 
visit to China and people’s partici
pation in the construction of earth 
dams. In such works there was no 
question of one-third or one-half to 
contribute. It may be either Shram- 
dhan or it m ay be even one of labour 
co-operative coming forward. It is 
not that we want Shramdhan only. 
People may not be in a position to 
give Shramdhan, they can mobilise to 
work on payment.

Shii M. L. Dwivedi! In our area 
they are prepared.

Shri Uathl: It may be. People may 
be poor there and they m ay not be 
able to contribute anything. It does 
not matter. What we want is not 
contribution in cai^ or even contribu
tion free labour. What we want is 
more men, more labour to come for
ward. It may be village co-opera
tive societies or labour co-operatives. 
They can oome forward and carry on 
the work.

*Ihe other point was about the com
munity projecte where one-half or 
one-third is demanded from the peo
ple. That is a different issue a lt^ e -  
ther. I shall not touch that point. 
When I was talking about people’s 
co-operation in the construction of 
river valley projects, I had a diffe
rent Idea altog^her and that was 
about having embankments and earth
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[Shri Hathil 
dams with the co-operation of the 
people—it may be either as SHarm- 
dhan or it may be even paid; that was 
the idea.

The other point that was referred 
to was the equitable distribution of 
national wealth. I was rather pained 
to hear the criticism that more money 
is being given to a particular part in 
the north and less money is given to 
the other part. The idea is to distri
bute wherever possible and wher
ever feasible. Wherever it is techni- 
caUy feasible we start different sche
mes in different parts of the country. 
It is not that north is to be favoured 
more than the south or east than the 
west. I do not think that is the spirit 
with which we should look at the 
projects or at any part of the country; 
nor would I look at Rayalaseema 
from the point of view whether it is 
in the north, south, east or west. 
What the Planning Commission has 
said i s . ..

Shri Lakshmayya: Scarcity areas.

Shri Hath!:..........  that the needs of
the region, backwardness of the area 
and the interests of the area must be 
the criterion and not as to what parti
cular part or direction of the country 
it comes from. We are only concern
ed as to whether that part is in need 
of irrigation; whether there is scar
city and whether the schemes are 
feasible. Even in scarcity areas, I say 
for the benefit of this House that we 
are not fixing any upper limit—not 
that it should be only Rs. 100 per acre 
— and in scarcity areas there are 
schemes for which we have sanctioned 
about Rs. 500 per acre or even more.

Shri Lakshmayya: In Rayalaseema 
the high level canal is feasible and 
io  let it be included.

Shri Hathl: For scarcity areas
schemes worth about Rs. 200 crores 
have been sanctioned. Various sche
mes in different parts of the country 
have been sanctioned. There, the 
criterion of Rs. 100, Rs. 200 or Rs. 300 
per acre has not bera stuck to. In fact,

that has been relaxed in several cas
es because it is not actually weighing 
in balance of the money against the 
water that is to be given. Where we 
know that the area is in dire need of 
water and it has to be given water 
for irrigation purposes— if there is 
potentiality of course,— the fact that 
it costs Rs. 200 or even Rs. 500 ca n n o t 
come in the way of scarcity areate.

Regarding the other individual
schemes, as I said, I am not going to
reply regarding all the schemes— it 
may not be possible Aid generally it 
cannot be possible.

Mr. Chairman: The hon. Minister
has exceeded his time. So, he may
finish in another two minutes.

Shri Hathi: I w ill take only one
more minute. My submission is 
that, as we have seen from the trend 
of the House, it is not possible to ac
cept the Resolution as it is. Though 
in spirit the Planning Commission has 
accepted it, there are various other 
considerations which also we have to 
take into consideration. Therefore, it 
is not possible for the Government to 
accept the Resolution. But, I hope, 
in view  of the policy which is laid 
down so clearly by the Commission, 
the hon. Member would not press his 
Resolution.

Shri Jhulan Sinha: I am glad that 
the principles underlying my Resolu
tion have been accepted by the Plan
ning Commission and are being ac
cepted by the hon. Minister in charge 
of it. But, I am pained at one thing. 
That is, that I have been misunder
stood by several hon. Members who 
have spoken. I never meant to ex
clude any backward area or make any 
distinction between, north, south, east 
and west. What I wanted was to con
serve national wealth and use it to 
the highest good of the country. If 
that principle is accepted, I feel satis
fied that the piirpose imderlying my 
Resolution has been served. I would, 
therefore, seek the permission of the 
House to withdraw it.

The Resolution was, by leave, 
withdrawn.




